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BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE,
CHENNAI

Original Application No.245 of 2021(SZ)

E. Velusamy,

2/811 PallanThottam,
Kanakkampalayam,
PerumanallurVazhi.
Tiruppur 641 666.
Ph.No. 9842761757

E.mailuniversalmuthu@gmail.com .. Applicant
-VS-

1. The President
KanakkampalayamPanchayat,
2/99A Raja Street,
Kanakkampalayam,
Tiruppur- 641 666.

2. The District Environmental Engineer,
Tamil Nadu Pollution control Board,
Kumaran complex,

Kumaran Road,
Tiruppur-641 601.

3. The District Collector,

Karuppagoundanpalayam,

Tiruppur, .
Tamil Nadu 641 604, .. Respondents

INDEPENDENT REPORT FILED BY BLOCK DEVELOPMENT
OFFICER (VILLAGE PANCHAYATS) TIRUPPUR

1. Background
In the matter of Original application No. 245 of 2021,
Thiru.E.Velusamy, S/o. Eswaramoorthy has filed an application before the
Hon’ble NGT stating that i
"...there is no proper sewage system in that area. On account of the

stagnation of untreated sewagé water in agricultural lands of the applicant
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which is surrounded by more than 750 houses, it case serious health
hazards to the people in the locality. Though complaints were made to the
authorities and the second respondent has inspected the area and directed
the first respondent to provide necessary Under Ground Sewage System
(UGSS) to avoid discharge of untreated sewage into private land, no

effective steps have been taken by them

...... The applicant has approached the National Green Tribunal
(Southern Zone), Chennai seeking the following reliefs

a) Direct the respondents to set up an effective drainage system and
or treatment facility in Kanakkampalayam village to ensure safe
collection, treatment and release of sewage in a time bound manner.

b) Direct the respondents to remediate the lands and well belqnging
to the applicant situated in survey numbers 199/1 and 198/ 1A in
Kanakkampalayam, perumanalur vazhi, Tiruppur 64166.

c) Direct the 1st respondent to pay compensation to the applicant as

determined by the respondent”

The Hon’ble NGT in i';s order dated 03.01.2022 has ordered that
“ __The Tamilnadu State Pollution Control Board, bistrict
Environmental Engineer, Tiruppur District, Block development
Officer-Kanakampalayam Village Panchayat, Tiruppur District and
also the District Collector, Tiruppur District are directed to file their
independent report regarding the allegations made in the
application and the nature of action taken from their side to

prevent such mischief being caused by the first respondent and if

ent Officer (WF)
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there is any violation found, what is the nature of action taken by
them as providing a public sewage system is one of the important

service that has to be rendered by the local bodies for the purpose

of protection of health of people in that locality”.

In this connection, I submit that, the Applicant land and open well
located in the S.F.no:199/1 and 198/1A1 ,Kanakkampalayam
Village, Tiruppur North Taluk, Tiruppur District was inspected jointly by
Block Development Officer(V.P), Tirupur with the officials of Tamilnadu
Pollution Control Board on 11.02.2022 and it was noticed that there are
approximately 650 houses belt;nging to Sri Kamatchi Nagar Extension
(around -5 Houses) and Washington nagar of Kanakampalayam Panchayat
is located adjacently on the southern side to the land of the applicant . The
Washington Nagar area is located within 250 M distance(approximate)
from the applicant’s land.

1). I submit that almost all the houses in Kankkampalayam Village
including Washington Nagar and Kamatchi Nagar Extension are provided
with septic tank latrines or soak pits. Only clean water used for domestic
purposes alone let into the drainage. All the house owners who own septic
tank toilets are periodically cleaning and disposing the deposits in their
toilets. Hence there is no possibility of contaminated water in the soak pits
let into the existing drainage. The statement of this applicant that
contamination of drinking water through seepage of drainage into his
agricultural land and as well as others of Kanakkampalayam village leads to
health hazards are all untrue. The second respondent has stated that the
applicants well water is not contaminated and also has not recommended for

&i-k Develogment Ofiicer (BP)
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any compensation in his independent report, According to section 146 of
Tamil Nadu panchayat Act 1994 “"No person shall be entitled, save as
otherwise expressly provided, to compensation for any damages sustained
by reason of any action taken by the authorities of a panchayat Union

Council or a Village Panchayat in pursuance of their powers under this

chapter”. .

2). I submit that this applicant has not obtained any drinking water supply
pipe connection from the panchayat to his house in his agricultural field.
This applicant is using only the water from his well in his field for all his
domestic purposes, for rearing his cattle’s and for agricultural purposes.
This applicant’s family members and his cattle’s are not affected in any way.
Therefore it may be construed that applicants well in his field is not at all
contaminated or not affected due to the existing drain passing through his
field.

3). I submit that the Block health supervisor of Perumannallur Primary
Health Centre has inspected on 29.01.2022, Washington Nagar, Kamatchi
Nagar and adjacent places in Kanakkampalayam village and the Survey
Field Nos.197/1B,198/1A, in which a two common community soak pit is
constructing in order to divert the drainage water from the above said place
and accorded his no objection certificate in his letter dated 29.01.2021 for
the location of community soak pit proposed to be constructed stated supra.
4). I submit that S.F.No.197/1B of Kanakkampalayam village belongs to one
M.Kariappan son of MalliChettiar who is the promotor of Washington Nagar
Layout, as per the following records:

1) Purchase document No0.3935 dated 07.11.2022,

~ 2) Chitta issued by Revenue Authorities dated 30.01.2022,

VP)
k Development officer (
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3) Patts N 1337 issued by Revenue Authorities dated 30.01.2022.
The shove said M.Kariappan has solemnly affimmed by proper Affidavit
before the Notary Public on the following aspects.
1.That he would, by execution of & Gift deed, properly handover to
KsnnskksmpalsyamPanchgyat the portion of land required for the
construction of common Community Soak Pit S.F.No.197/1B at

KsnnsXiksmpelayvarm Village, Tiruppur North Taluk.

onstruct & common community soak pit at his own cost

g.
g
7
f
fds
;

in the SF.No.197/1B of Kanakksmpslsyam village, at the site approved

by the Block Health Supervisor, Primary Health Centre, Perumansiiur on

3.Th=t be would completely arrest the existing flow of drainage water to

SFNo.199/1 =nd 193/1A and diveri it to the proposed common
conrmunity so2k pit to be located at S.FN0.197/1B at his own cost. and
assuring common community soak pit construcion work completed
within 31.3.2022_

£ Th=t he would periodically clezn and mamtain the sesid common
comrmunity so2k pit at his own cost.

—

Th=at he would at his own cost carryout all the directions of

N

Kznzkk=mpelayamPanchayat issued to him at any point of time relating
to the common community soak pit stated ut supra.
Accordingly he has Executed an affidavit before the Notary Public at
Avinashi on 31.01.2022.
S).I submit that the common community soak pit in S.F.Nos. 197/1B and
S.F.Nos.198/1A,199/1, is being constructed and the works in progress

In order to amrest the existing flow of drainage water to S.F.N0.199/1 and
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198/1A and now to divert it to the said common community soak pit.
This work will be completed within 31.3.2022 (approximate) and put into
public use. Two common community soak pit with sucking capacity is
71000litre each (approximate). The deposits in this community soak pit
will be periodically collected and disposed by the promoter in an proper

manner, as agreed by him. Now there is no flow of drainage water in

to the applicants Land .

. Hence, for the foregoing reasons stated ut supra, it is humbly prayed that
this Hon’ble Tribunal may be pleased to dismiss this application as devoid of
merits and may pass any such other orders as this Hon’ble Tribunal may

thinks fit and proper to the facts and circumstances of the case.

Dated February 2022 at Tiruppur

W

BLOCK DEVELOPMENT OFFICER,
(VILLAGE PANCHAYATS)
TIRUPPUR.
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I M.KARIAPPAN Son of Malli Chettiar, Hindu aged 56 years, residing at
L Do?ar No.7 Neethiammal Nagar, Nesavalar Colony North, P.N.Road, Tiruppur

Toxarn, Tiruppur District, do hereby solemnly affirm and sincerely state as
follows:- .

I am the land owner of S.F.No0.197/1B part of Kanakkampalayam Village
in Tiruppur North Taluk, Tiruppur District as per document No0.3935 dated

_ O7.g1.2002, Chitta issued by Revenue authorities- dated 30.01.2022, and as
perpatta No.1537.

§ I am also the real estate promoter of Washington Nagar located in

Kanakkampalayam Village, Tiruppur North Taluk.
3 i P~ A\ emd
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g at my own cost

\> )

““"W”"’éxecutlon of a Gift dCEd properly hzmdm'er to

i T WO
Kanakkampalayam Panchayat, the portion of land required for the
lcenstmcﬁon of common community soak pit in S.F.No.197/1B at

Kanakkampalayam Village.

I Would construct a common community soak pit at my own cost in
S.F. No 197 /1B of Kanakkapalayam Village, at the site approved by the Block
'Health. Supervisor of Primary Health Centre, Perumanallur on 29.01.2022.

I would completely arrest the existing flow of drainage water to
S.F. No 199/1 and 198/ 1A and divert it to the proposed common community
soak p1t to be located at S.F.No0.197/1B at my own cost.

I would periodically ¢lean and maintain the common community soak pE.

I would in my own cost carry out all the dlICCthIlS of hanalgamnula‘;a_

h ';yat whenever 1ssued to me relatlno to the common commun:v soa; Dls. S

y- lstatedlsupra
1 am making this solemn declaration sincerely and conscientiousiy

_ behevmg the same to be true and with full lmowledcre that it is on the strength -
b _Of this . declaratlon that I would not claim any objectlon for the location of

_ common commumty soak pit at S.F.No.197/1B and its future maintance at my

' costand also accordincr to directions of the authorities concerned.

These facts stated are true to the best of my knowledge and belief and if

EF: any' wrong or false statements are found at a later date in this regard I will be

'respons1b1e for the same and compensate the same at. my cost.

Ly, .

B ety
Solemniy affirmed and signed before me at f\\'mfm\ln on3).01.2022:
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{ROVT, OF INDIA)ROLLRe. 8731
AVARASIL- B854
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Tiruppur Block - Kanakkampalayam Panchayat - Kamatchiamman Nagar Extension -
SF.No : 198/1A and 199/1
Soak Pit Construction Work Under Progress

Tiruppur Block - Kanakkampalayam Panchayat - Kamatchiamman Nagar Extension -
SF.No : 198/1A and 199/1
Soak Pit Construction Work Under Progress
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Tiruppur Block - Kanakkampalayam Panchayat - Washington City - SF.No : 127/1B

Soak Pit Construction Work Under Progress
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